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O .A . No. 120C/90 

(r .L . No. 225/92)

b . J .  J ^ s h i  AppliCc^.t,

versus

Uni^n of India and others Aesponden-s,

Hon . xir. J u s t ic e  o . C .  SriVcgteva . V.G..

on b e h alf  of  the apolicrjit /in  h is  aoTDlic t i^n  
been

it  h a s /s c a t e d  that  the salary  has alreo;:y b e :n  peid 

to him and as such he Confines  his, clei^r or.ly ^. 3 

payment of in t e r e s t  and cost-. The l e e m e d  cou-sel

holding brief of S h r i  K.C .sinha , cou^^elfor respondents, 

scates that tho salary has besn paid to te applicant, 

end cnus, the applic- tion^become$ infructuous,

2. x'he applicc,rt prayed in this  epplicrtion

th?t Che order  o f  x?=gional i iector, N a t ijn a l  aav in rs . 

M in istry  ot i- inance^G^t  o f  I n a i a ,  ^Ulal.aoa/ dated 

3 1 .12 .8 6  bay oe set aside  and the a p o l ic ? n t 's  salary  

allovs/ances be pait; ^>ith ef  fect fro” 10/83 co 2 .9 .8 4  

w ith  int-rest ana the cofats o f  che p etiLi- ^ .

3. x'he applicant  was employed in Lhe of .ice o f

Nacional Savings (-cfnmissio'^.ar, Bijnore anc .rcnsl

to xegi_>nal O f f ic e  Gonaa an-3 h e  r: quested for chenae 

o f  p lace  of p o s t in g .h e  \;as faced v?ith d is c ip l in a r y  

en-iUiry and a cha-C e sh.eat vjas issuea  upon him for
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flouting ord rs ana n a t t e n d i n g  the duties. The
f

enquiry was held ancthe charges wera proved and order
II

imposing penalty of stopoage of adhoc i’ncrem^nt was
[I

„ passed on 18. ll .86 .ihat order became ineffective.

I'
H xhe period inwhich he did not join was treated as

[I

di^s noQ. Salary has beenpaid to applicant end

ii

applicant's claim for interest is not juscified , as
I

he is also responsible and he cannot escepe his

responsibility and that theperiOd was treated as dies-

non. Accordingly the applicant's claim for interest and 
costs

^does not stand on good fo :>ting. ^p lic a t io n  has partly 

become infructuous and otherwise it is dismissed.

No order at costs.

V: "a  Chairman.

Shakeel/- LucknowiDated 9 .1 1 .9 2 .
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